
 

THE PRIME MINISTER (SHRI 
JAWAHARLAL NEHRU) : Madam, I do not quite 
know what little points the hon. Member has 
made, except that I have heard his last speech, 
nor do I understand his difficulty or the 
occasion for saying this. It is the Prime 
Minister's responsibility to allot the various 
portfolios to his Ministers and to have as many 
Ministers as he thinks necessary, naturally 
subject to parliamentary approval, and I 
thought that it would be very helpful to the 
Government and to me specially, to have a 
very able and experienced Member of 
Parliament, an old colleague of ours to assist 
us in matters he is especially competent to do, 
with regard to economic matters, to keep an 
overall eye over these matters and to make 
suggestions which can be discussed in the 
Planning Commission and in the Cabinet, in 
the Economic Committee of the Cabinet and 
various other committees. In fact, he has been 
very helpful. I do not know what other 
explanation is necessary for my discharging 
my duties in this particular Way. 

THE .DEPUTY   CHAIRMAN:    The 
question is: 

"That the Bill be returned." 
The motion was adopted. 

THE   APPROPRIATION    (RAILWAYS)  
NO. 4 BILL,  1962 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY) : Madam, on behalf of Sardar 
Swaran Singh   I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1962-
63 for the purposes of Railways, as passed 
by the Lok Sabha, be taken into 
consideration." 

Madam, this supplementary demand relates 
to two Demands, Demand No. 2 and Demand 
No. 17. Demand No. 2 is with reference to 
Miscellane- 

ous Expenditure for certain surveys and this is 
of the order of Rs. 12 lakhs. This has been 
necessitated by certain post-Budget develop-
ments and it is largely due to doubling certain 
trunk routes so as to increase the line 
capacicty, totalling up to about 526 miles, in 
order to meet the anticipated requirements of 
coal movement. As the House is well aware, 
the target lor coal production may be raised 
from 93 million tons to 101 million tons, and, 
therefore, it has become necessary to double 
certain lines. Even that necessity will arise 
only during the end of the Third Plan, but we 
are taking early action because certain surveys 
are difficult and they will take some time, 
particularly the line between Kharagpur and 
Vizianagaram where the survey will be done 
in the interior and not along the coastline so 
that the new lines may not be exposed to the 
vagaries of the monsoon. There is also the 
sixth survey which has been necessitated by 
reason of the National Mineral Development 
Corporation suggesting the construction of 
fifty miles of new lines near the Belladila area. 

I now come to the supplementary demand 
No. 17, Open Line Works— Replacements. 
This is for five lakhs of rupees. This is only in 
the nature of a token grant of one lakh of 
rupees each for each of the five important 
doubling that will be undertaken. The pattern 
of coal movement has now emerged fully 
from the Planning Commission and in order 
to meet it, these lines have got to be laid. 

Madam, this has been brought before the 
House because the Public Accounts 
Committee, in its Fortieth Report, 
recommended that Parliament should be 
apprised of it and financial approval taken in 
advance of commencement of works 
involving large sums of expenditure. These 
five works may involve about two crores of 
rupees each and hence this has been brought 
to the notice of the Parliament. 

The question was proposed. 
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THE DEPUTY CHAIRMAN: The time 
allotted for this Bill is hall an Jiour. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Madam Deputy Chairman, this 
Bill has been brought before us by the 
Railway Ministry for two purposes, one is 
for doubling certain sections and 
secondly, for some surveys to be made. 
Madam, I am particularly interested 
because, as far as doubling is concerned, 
it concerns my State also, namely, the 
Bhopal-Bina section and the section on 
the Western Railway from Maksi to 
Ujjain. It is necessary that this section 
from Maksi to Ujjain should be doubled. 
The line between Bhopal and Ujjain and 
Nagda is one of the oldest lines and there 
are bridges with the result that heavy 
engines cannot run on that line. There is 
great need for replacing that line. The 
distance is only 116 miles and it takes 
about five to six hours. When the 
Government is doubling the line between 
Ujjain and Maksi, it should undertake to 
extend it further to Bhopal which is 
assuming great importance because 
Bhopal is the capital of a big State. 
Besides, there are heavy industries 
located there, like the Heavy Electricals 
and other industries. Archaeologically 
also it is important and so the whole line 
between Ujjain and Bhopal should be 
doubled so that it will connect the 
industrial area of Indore and Bhopal and 
release the traffic which is held up on 
account of slow movement of the trains. 

The Railway Minister said yesterday 
during the question hour that they "were 
thinking of introducing new trains from 
Bhopal to Baroda linking Madhya 
Pradesh with Maharashtra and Gujarat 
but the main difficulty is that there are 
certain bridges on that route which are so 
old that fast trains cannot go there. The 
line is also old and so heavy engines 
cannot travel over them. That is why, 
mail and express trains cannot run there. 
If steps are taken to replace the old line 
and also have doubling of the lines it 
would help a lot.  I would plead for the 
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doubling of the line from Bhopal   to 
Maksi also. 

With regard to the other demand\ it is 
for easing the coal situation. We had a 
discussion just now and the whole idea 
of that discussion was the creation of 
more (industries, more heavy plants etc. 
So, some attention should be paid to the 
steel projects also. When there is coal 
shortage a bottle-neck is created. Steel 
production is also coming Up and it is 
necessary to see that all the steel plants 
are well connected with railways. There 
should be double lines. I understand that 
there is no double line between Nagpur 
and Bhilai. Attention should not be 
restricted only to the coal problem but 
should be given equally to other 
industries also. 

So many things have been said about 
accidents, inefficiency and so on. I am 
not going to dilate upon those points but 
would onjy request the Railway Ministry 
to take into consideration the criticisms. 

I am happy to see from this Demand 
that my State has been given proper 
attention. I plead for more attention. I 
had raised this point in my speech on the 
Railway Budget and I had suD-mitted 
that Madhya Pradesh was being 
neglected so far as Railways were 
concerned. There are so many regions in 
my State which have no railway lines for 
hundreds of miles. This survey that the 
Railways are undertaking and the 
doubling pror gramme that has been 
taken up will help a lot. I request that 
more attention be paid to the State and I 
support this Bill. 

SHRI P. K. KUMARAN (Andhra 
Pradesh): Madam Deputy Chairman, I 
support the Bill but while supporting it, I 
want to express my opinion that while the 
works for which this amount is required 
according to the developmental 
programme, certain other aspects will 
also have to be taken into consideration. 
There are large tracts in the South where 
people have been expecting new lines 
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As far as Andhra Pradesh is concerned, 
the Government has been pressing for six 
or seven new lines. At least one or two 
lines ought to have been ordered for 
survey. Similarly, I remember a survey 
report made for the Telli-cherry-Mysore 
line but that survey has been put into cold 
storage. If this line is constructed, you will 
get a direct route between North Kerala 
and Secunderabad'on the one side ard 
Poona on the other side. I hope tne 
Minister will take this into consideration. 

Another point which I want to mention 
is in regard to the large number of 
employees who are employed on these 
projects. They have been working for the 
last six or seven or eight years. The same 
is the case in regard to the Moghalsarai-
Howrah section where they have the elec-
trification scheme going on. These 
employees have been working there for all 
these years. They have been working on 
daily rates. They have no security of 
service and many of them have already 
completed twenty-five to twenty-eight 
years. They have passed the age of entry 
into Government service. Unless the 
Railway Ministry takes up their cause with 
a certain amount of sympathy, their future 
is very dark, especially after the present 
works are over. Already many of them 
were told, when they applied for some 
other posts, that they had passed the 
recruitment age. I hope the Minister will 
take action to absorb them into the 
Railways itself. Many of them are getting 
daily wages which are below the level of 
the wages given by Railway contractors. 
The question of applying the Pay 
Commission scales to them also must be 
considered. I think there will be no 
difficulty in this and I further hope that the 
Minister will consider these issues sym-
pathetically. 

With   these  words,  I  support     the Bill. 
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SHRI BHUPESH GUPTA (West Bengal): 
Madam, I want to say one thing. 

THE DEPUTY CHAIRMAN: On this Bill? 
SHRI BHUPESH GUPTA: Yes. I have only 

one point about the Railway Administration. 
THE DEPUTY CHAIRMAN: We have got 

a time-limit on this Bill. 
SHRI BHUPESH GUPTA: Only a few 

minutes I will take. 
THE DEPUTY CHAIRMAN: If you can be 

just to the point   .    .   . 

SHRI BHUPESH GUPTA: That I will be; 
absolutely. 

Now, I do not know how the Dum-raon 
railway accident is being treated by the 
Railway Administration and the Railway 
Board. As you know, it was a very serious 
accident and after the Parliament discussed 
this matter, the matter was taken up by the 
Gov 

ernment and even before that a Commission 
of Inquiry was appointed under the relevant 
Act. The enquiry was in progress. What has 
happened now is, it seems the enquiry has 
been stopped suddenly. As the enquiry was 
going on, the two cabinmen were prosecuted 
in a magistrate's court. Then somebody came 
before the Commission of Inquiry and said 
that the enquiry should not be proceeded with 
because the matter was sub-jud*ce in a court 
of law. And the Chairman of the Inquiry 
Commission asked the lawyer on behalf of the 
Railway authorities, Mr. Sanyal   .   .   . 

THE DEPUTY CHAIRMAN: If it is sub 
judice, how can you comment on it?    And it 
is not relevant to this Bill. 

SHRI BHUPESH GUPTA: It is relevant. I 
am questioning the Railway Administration. I 
am not at all concerned with the judicial part. 

THE DEPUTY CHAIRMAN: You make 
whatever point you want to make. 

SHRI BHUPESH GUPTA; What is the 
position of the Railway Board with regard to 
this matter? A commitment was made. I am 
not at all mentioning anything about what 
happened in the court of law. Perhaps, the 
Secretary thought I was referring to the court 
proceedings; not at all. Mr. Sanyal   .    .    . 

THE DEPUTY CHAIRMAN: This is 
Railway Appropriation Bill. 

SHRI BHUPESH GUPTA: This is 
connected with it, because   .   .   . 

SHRI S. V. RAMASWAMY: Whatever 
appears in the papers, he immediately pops 
up and puts a question. 

The DEPUTY CHAIRMAN: Please make 
your point   .   .   . 

SHRI BHUPESH GUPTA: ... I charge the 
Railway Board with not proceeding with the 
enquiry. The Chairman asked: "The Central 
Government have come to the conclusion that 
no useful purpose will be served by continuing 
this Commission and therefore it should cease 
to exist   Is 



 

that the idea?" Now, we do not know, 
Madam, when the Central Government 
decided this thing. Then Mr. Sanyal, the 
lawyer on behalf of the Central 
Government, said: "It may be; I am 
speaking on instructions. The lawyer 
there has been instructed to tell before the 
Commission of Inquiry that it should not 
be proceeded with and this is what the 
position has come to. And in the latter 
part— I am referring to the "Searchlight" 
of August 29, i.e., yesterday     .   .   . 

SHRI S. V. RAMASWAMY: Madam, 
all that may be interesting, but it is not 
relevant. 

SHRI BHUPESH GUPTA: It is rele-
vant, because it relates to the Railway 
Administration. The Chairman of the 
Commission says that he is very much 
frustrated about the whole matter. 

THE DEPUTY CHAIRMAN: You 
have made your point. 

SHRI BHUPESH GUPTA: I would like 
to know what is the position. Now, they 
are making a farce of Parliament. We 
discussed it. An Enquiry Commission 
was appointed. Now, behind our back the 
lawyer has been instructed to tell the 
Chairman of the Enquiry Commission 
that this enquiry need not be proceeded 
with. The Chairman of the Commission 
has expressed his surprise and he says: 
— 

"We have been frustrated by the 
attitude of the Government in a serious 
accident like this." 

Therefore, he should explain the position 
here before this House. 

SHRI S. V. RAMASWAMY: Madam 
Deputy Chairman, whatever appears in 
the papers in the morning, we cannot 
immediately answer on the floor of the 
House within a few hours. 

SHRI BHUPESH GUPTA: But you can 
say whether you have given any 
instruction or not. 

SHRI GOVINDAN NAIR (Kerala): He 
can say whether they have given 
instructions. 

SHRI S. V. RAMASWAMY: I regret I 
cannot do so now. 

THE DEPUTY CHAIRMAN; How can 
he say, unless he looks into the matter? 

SHRI BHUPESH GUPTA: But the 
Minister should come prepared. 

THE DEPUTY CHAIRMAN: You 
know that he cannot carry all the 
information with him. Yes, Mr. 
Ramaswamy, please continue. 

SHRI BHUPESH GUPTA: The official 
gallery is there. 

THE DEPUTY CHAIRMAN: Please 
continue. 

SHRI BHUPESH GUPTA: Do I 
understand that we cannot have an 
answer to a point which is very clear? 

THE DEPUTY CHAIRMAN: If you 
have, you can give it. 

SHRI BHUPESH GUPTA: He can 
consult the official gallery. The Railway 
Board is there. 

SHRI S. V. RAMASWAMY: I have no 
answer to give now. My friend may 
pursue the matter in some other form, if 
he likes, but not on this occasion, not on 
this subject. 

I was glad to see that Mr. Khande-kar 
was very happy that after all Madhya 
Pradesh is having a fair deal. A number 
of lines are coming up in that area. He 
wanted particularly that there should be 
more lines. Now, the importance of these 
lines is that coal has got to be moved and 
also tha other links have got to be estab-
lished in order to supply the steel plants 
with raw materials on the one hand and to 
move the finished commodities on the 
other. It is with this purpose in view that 
all these lines are coming up, and new 
surveys, doubling, etc. are made. 

Mr. Khandekar also said that the whole 
of the line from Bhopal to Ujjain should 
be relaid. I do not think the     condition  
of the railway 
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track is so bad as he is assuming. Otherwise, 
trains would not run. The position is that in 
the first Instance doubling is being taken up 
between Ujjain and Maksi. Just at present 
there is no need to take up the line between 
Maksi and Bhopal. The Board is well aware 
of the situation and as and when the necessity 
arises it will be dealt with in due course. 

As regards Nagpur and Bhilai, my friend is 
under a wrong impression that thei<e is no 
doubling. Nobody is more anxious to have the 
doubling than we ourselves. It was program-
med, but unfortunately certain contractors 
failed us and there was difficulty about the 
construction of certain bridges on the section. 
We are pursuing the matter and we would 
very much like that the doubling between 
Nagpur and Bhilai comes to pass as quickly as 
possible. There is a severe bottle-neck, there is 
restriction on the movement of goods. 

Now, with regard to the point raised by Mr. 
Kumaran that people who work on these 
projects are not confirmed, they are only 
casual labour. It is a well-known thing that 
labour employed on projects is necessarily 
casual and they know how long they are to 
serve. But then when one project ends, they 
are at liberty to move on to another project. In 
fact, they are welcome to come to the next 
neighbouring project. They are given 
preference for absorption in regular vacancies. 
There will not be any question of 
unemployment at all for them, if they move 
from that place to the next neighbouring 
section. 

Now, another point was made by Mr. 
Yajee. I do not know whether it is relevant 
now to raise the question of a railway line to 
Manipur and all those things. Mr. Sherkhan 
was also talking of new lines in Mysore State. 
My friend must be thankful that a number of 
lines are coming up in Mysore State. He is 
well aware that the Hassan-Mangalore line, 
which is purely  within  the  Mysore  State,     
is 

coming up. Then, there is the Banga-lore-
Salem link which also serves the Mysore 
State. Recently, we have decided to take over 
the Alnavar-Dandeli line, which belongs to 
the Mysore State Government and it will be 
worked by us in order to improve the 
communications. We are doing everything 
possible within the limited resources available 
to us to improve railway communications in 
Mysore State. 

I am glad there has been general support 
and 1 do not wish to add anything more now. 

THE DEPUTY CHAIRMAN; The question 
is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1962-63 
for the purposes of Railways, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. There are no amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI S. V. RAMASWAMY; Madam, I 
move: 

"That the Bill be returned." 

The question was proposed. 
SHRI BHUPESH GUPTA: May we have 

that statement tomorrow on the point that I 
raised? 

THE DEPUTY CHAIRMAN; The point is 
outside the scope of this Bill. The question is: 

"That the Bill be returned." 

The motion was adopted. 


